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e £3
B = Vis
EI...: 1 ¥
o 2E The State of Maharashtra and others .... Respondents
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"% £ REPLY AF FIDAVIT ON BEHALF OF RESPONDENT NO. 6 (MR.
N ADITYA ANIRUDDHA DESHPANDE) AND 7 (MR. GAURAV
. T : ARUDUNIA DEOTIT AIND
A | SUHAS KATARIYA)
Gl
4§ ¥ We, Mr. Aditya Aniruddha Deshpande Aged 36 Years, residing at Flat ;
:‘S g _?: No. D-301, lModtbaug, Ganeshkhind Road, Shwaleagar Pune and* M\M
i .8 Gaurav Suhas Kat Aged 36 Years, residing at 1137/5, Say iTZ':"'“-;: .,
'é 8 Bunglow, Model C@I@ny, Shivajinagar, Pune being partner of Urban 'L;f
) 5 Venture tfo hereby solemnly affirm and state as under; !
.4 &
_— ! ]
g "F"‘% lr%e Respondent No. 6 and 7 are partners of Urban Life Venture
i ‘and they are into building construction since many years. They

‘promote environment friendly building structures and believe in
' sustainable way of development.

_ 2. These Respondents submits that the Respondents have purchased
1he lands frnm Vlllage Nande from the year 2014. Tha said road

3 fhe Respondent No. 6 and 7 state that, the road was inaﬁstemce
g}- used by v111agers ﬂld farmers since long back. The ﬁ’mpﬁhelt,
< i ood are marked and finalized mblf or
= i 2019. The Respondent No. 6 and 7 f




: The allegatlons made by A tthat Respondent No. 6 and

: ag_'.?icultural fields got affect

‘with Respondent No. 8 and91n
‘ _.:thqbanks of river Mula. '

ircular of 2018/(182/2018)
ublic purpose is allowed in

others are domg illegal
encroachment on the banks |
the village- Nand,e, Taluk

ction of road by way of
a Rlver which passed through
ct- Pune are not true.

The contention of tree cutting i ; less and the Applicant
may be put to strict liability to prove that, such illegal things
i ue to the same.

extended rains was heavy _f;'_ en then river ‘
water has not destructed ¢ Nande. The flood situation was
everywhere in Maharashtra where there is a river or not and

{,.

ing road within the blue
ers and farmers since |

tly labeling thé_'
n the river bed.




Jre the authorities which will
n of the said old existing road and the
isting road from basin of river Mula and
6 and 7 are waiting to see actual expert

> road was already in existence
the proposed project is not illegal or
espondent No. 6 and 7 have taken all the
1 and approvals from the conce
truction of the project. ‘

oﬂ“by the Applicant that, on the basis
f‘ is claiming the road is constructed
‘and 7 in the river bed but the fact is that, tk
n existence before the purchase of property'
7. The imaginary overthinking of 1
gal dumping of the debris in the
free flow of the river and further it v
less and not true. The original flow
ula has not deviated at all. "

sraphs submitted by the Applicant
is disputed by these Repond

_”%he Para No. 9 of the Applic
r study etc. is by and large

oad was already in exist
pondent No. 6 and 7. Pa
nature and all th



b 15 The main dispute DEtw
totally of civil in nature Appl;cant has demande

partition and permanent injt restraini Respondent No. 6

and 7 from carrying out any | :
field where, the Civil Jud
07/04/2022 and asked the Re
construction in the agricultus fing No. 1/2/2 of the
Applicant. To challenge the said order, the said Respondent No. 6
and 7 have filed an Appeal before pellate Court, which is
pending as on date. el

6 and 7 not to carry any

after the Civil Court
he nature of the
itigation and has
ind such type of
led before the

16.The Applicant has become o
has passed an interim orde
litigation from a civil dispute
approached the Hon’ble Nati

on the Basin of Mula Rive

doing any illegal construction in the

1

18.The prayers made by the Applicant are v fic to Mula Rives”

at Survey No.l of the village Nande tioned the ,‘_;,
_ road is already in existence there is kindany
~ plan to restitution arise.

Jt is pertinent to note that h
o before the blue line can
ndly verify the facts ﬁ-om
Imgatxon department.



the Hon’ble National Green Tri
i 7 is submitting a demarcation on
vhere it can be seen that road is shown i
tence before the purchase of land

2. 6 and 7 reserves their right to file thei
| t committee report is submitted before\,

en Tribunal.

present application and allegations raised

aving no substance and hence, the pre

cant my kindly be dismissed with he:

Respondent po. 6

/

Respgndent no. 7

...........



